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PETROLEUM AND NATURAL GAS REGULATORY BOARD
’ A 'NOTIFICATION :
New Delhi, the 7th June 2010

Rt .G.S.R. 476 (E) —In exercise of the powers conferred by Sect:on 61 of the Petroleum
and Natural Gas Regulatory Act, 2006 (19 of 2006), the Petroleum and Natural Gas Reguiatory

Board hereby makes the followmg regulations, name!y —_

. Shonvﬂﬂe-arpd commencement.
R .~{ 1) These reguiahons m'oy‘be cadlled the Petroleum and Natural Gas Regulatory
Board (Determining Capacity of Pefroleum Petroleum Products cnd No'rurc:l
Gcs Prpelme) Regulcnons 2010 '

._(2) They shcll come into force on fhe date of thelr publrcohon in the Offrcncl '
Gezefte

, '__z. Deﬂnlﬂom

- { H ln ?hese regulahons, unless the con'rexr otherwrse requires,-

o {a} "Act" meqns 'rhe Petroleum and Ncﬁural Gas Regulatory Board Ac’r 2006

{b) “cppomfed day"™ meqns 'rhe date - of chober 1, 2007 when the,Ceh'rr‘cil
- Govermment nofified the establishment of the Petroleum and Natural Gas
Regulatory Board;. - ’ SR

- (c) "Becrd" rneans the Pe'rroleum and Ncn‘ural Gas Regulatory Board estobhshed’
L under sub-sec’non (l) of sechon 3 of the Act; ’ o

E {d) “cepccn’ry assessmeni group“ means a group compnsmg representatives of ’rwo

. transporters other than the entity of which the pipeline system capacity is to be

_cer’nfled and a representative of the Board, as decided by the Board on case fo

- case ‘basis or any agency or entity or authorized person or any approved third -

~ party authorized by the Board for determining the capacity of the pe'rroleum
o -pefroleum produc’rs and natural gas pipeline; -

B T T e T o T et O e ¥ Fo Sves oo rarmar oot SISl oo s oart SRS s Pt g | TR e B
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{e} "critical customer” means a customer whose withdrawal - condmons in The

pipeline sysrem could affect the copccr'fy of the pipeline;

4 -

(f) “extension of prpelme means increqse in Ieng'rh of plpelrnes in either drrechon-

for transportation of natural gas from an existing fransmission. or trunk pipeline or -
sub-transmission pipeline or spur. ine to another geographical location wrthouf ‘

increase in authorized Ccrpcacrty of the pipeline; -

(g] “expansion of pipeline” means increase in the copacr’ry of exrshng prpehne
beyond its previously authorized: capacity due to installation of additional A
facilities such as compression facilities, addition of compressor stations or loop

lines or extension to new sources of gas to tap additional volumes etc.

" Expansion of pipeline may also include extension of the existing pipeline i in either . |
direction as long as it increases the capacity of the pipeline and in thof case it

may be treated as expansion of the pipeline not extension;

(h) "morginolly higher pressure" means an entry point pressure at any inter,r‘rjediore |
location in the pipeline system which is higher than the system pressure at that'
~ location so that flow from new source can commence wﬂhout drs'rurbrng__ _

-existing upsrrecrm condmons in the plpellne sysrem.

(il “Natural Gas Pipeline” means ihe pipeline as defined under the Pefroleum and- -
" Natural Gas Regulatory Board (Authorizing Entities to Lay, Burld Operote or

" Expand Natural Gas Pipelines) Regulations, 2008;

i) pe’rroleum, pefroieurr\ products prpelrne means ony prpehne rncludlng a

branch or spur line for fransport of petroleum, petroleum products and includes:
- dll .connected infrastructure such as pumps, metering units, storage facilities at
originating, delivery, tap off points, terminal station and the like connected to

the common carriers or contract cariers including line balancing tanks and . .
tankage required for unabsorbed mferfcce essential for opercmng a prperner

system buf excluding pipelines:

which are dedicated for supply of petroleum produc’rs 1‘0 a- specmc c:onsumer, o

which are not for resale:

‘ Provrded that the transporter may own, hire, oufsource or use on hosplfebmty |

bcsrs such connected facilities on non drscnmrncn‘ory basis;

Provided further for fhe purpose of copacrty determination, these regulahons o |
shall apply to all petroleum peiroleum producfs pipelines including dedrcofex. .

pipelines;
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(k) “ccpocrty for ’rhe prpellne sys’rem” means the. maximum quon’my of peiroieum
petrcleum products or natural gas that can be injected into the system or off
taken from the system at specific points, meeting all the technical and
operational parameters fixed in each pipeline section in a steady state

conditions ', that is, all parameters like flow, pressure, temperature are in -

harmony and vary o'nly olong the Ieng‘rh of pipeline but not with ’rim‘e; '

() “declared copocr’ry of pipeline” means the volume of no’rurof gas in MMSCMD

(million standard cubic meters per day) that a- pipeline is capable of .

’rronsporhng under the stéady state Operohng condmons For liquid pipeline the
declared capacity of- pipeline shall be rhe quantity of petroleum, petroleum

products in MMTPA (million tones per annum), the pipeline is capable of |

transporting under the operating steady state conditions. Provided: that the

capacity Has been determined based on ’rhe opproved flow equo’non and the.

selected soﬁwore pockoge

(m] “section” means a por’rron of pipeline between any entry pom’r to any exit point |
or any other entry point’in the direction of flow. Provided the computation of

successrve sechon shall start-from second enrry point and so on;

{n) “selected software package” meadns the software pockoge used by the entity
for determination of capacity of the pipeline system or the pipeline section; -

(o) “spurine” means a pipeline necessarily originating or branching out from the.
trunk or transmission pipeline or sUb-transmission line or another spur line ‘or from
a terminal station on the eéxisting Tronsrn155|on or frunk pipeline with diameterand
capacity not greater than the ‘trunk or fransmission . prpelme but having no .

compression facility for supply of natural gas to one or more consumers. Any
pipeling having a separate gas source or @ compressor shall not be treated as a
spur—lrne The' Iength of spur-ine may not depend upon the length of the .trunk
plpelme A spur-lrne ‘must use'the capacity of rrunk pipeline in order to fransport
gas. Spur line includes branch line also; :

“{p) “section capacity”.means The copocr’ry of a por’rlculor sechon of ’rhe pipeline
‘which contains a supply source or a delivery source or both. In other words, the
section capacity is the maximum flow that could be handled by the specific

section wrthou’r dls’rurbrng rhe connected supply or dehvery condmon of the_

~ shippers:

{a) “s’reody state condition” means colculo’non carried out based on time- mvorronr
pressure Tempero'rure ond flow profiles throughout a plpelme using. specrfred
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boundary conditions. In other words,. the steady-state run‘ calculates the
hydrcuhc state of a pipeline system operohng of equilibrium with |npu’r and
- oufpu’r bclcnce : :

[2) Words and expressions used .and not defined in these regulations, but defined in
the Act or in the rules or reguiations made thereunder, shall have the meanings
respectively assigned to them in the Act orin the rules or regulchons as the case
mcy be.

3. Applicability.
(1) These regulo’rions‘shall apply to an entity:-

(a) which is laying, building, operating or expanding or which'proposes to lay, build,
Qperote or expand a petroleum, petroleum products and natural gas pipeline;

(b} which proposes to lay a dedicated pipeline or is directed by the Board to

convert a dedicated pipeline for supply of petroleum, petroleum products and

~ natural gas into @ common or confract carrier pe’rroleum petroleum products
and natural gas pipeline; or

(c} which proposes extension or expansion of pipeline resulting into mcreose in
capacity of the petroleum petroleum products and natural gas pipeline.

(2) These regulations cover the procedure, parameters both constant ond variable
and frequency of declaration of pipeline capacity in MMSCMD for Natural Gas
pipeline or in MMTPA for petroleum and petroleum products_pipeline.

4. Intent.

(1)1t is infended to apply these regulations fo all new and existing petroleum,
petroleum products and natural gas pipelines including dedicated pipelines for
the purpose of declorcmon of capacity of the pipeline under steady state
condmons ~

(2) The copccity, of the petroleum, petroleum products and natural gas pipeline so
determined shall be used for-

(a)declaring pipeline as common carrier or contract carrier under the relevant
regulation on declaring pipeline as common carrier or contract carrier;
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(b)determining the -tariff for petroleum, petroleum products and noturol gos'

prpelrne as per the methodology or formuloe defmed under relevcmt-"

regulotrons

_{3) The capacity of the petroleum petroleum products ond noturol gas: plpelsne SO
.~ determined shall be used for providing access to available copocrty on non -

discriminatory basis under the relevant regulations on access code:.

5. Determining capucrty of a Petroleum Peiroleum Products crnd Naturcrl Gas
Pipellne

(l ) The determination of copocrty for the pipeline system and for each sectron of
the petroleum, petroleum products and natural gas pipeline shall be based on
selected software package and flow equation approved by the Board under
this regulation. It is not,necessary for the entities to buy and install any specific
software package. As long as the “software supports the flow equation

approved by the Board, the entities may continue to use or operate the system

based on the previously installed software but shall have to determine the
capacity of the system based on the flow equation approved by the Board in
any of the compatible software package for the purpose of these reg‘ulcrtions.—

(2) The entity while submitting the capacity of the pipeline system to: the Board shall "‘ .
furnish a declaration that the capacity has been calculated using the opproved A

flow equation. The entity shall also submit the detailed calculations of the
capacity and the software used for the purpose within -thirty days of the

notification of these regulotrons and thereafter as per the periodicity for’

determining capacity of a Petroleum, Petroleum Products ond Natural Gas .

pipeline defined in regulation 7 of these regulotrons

(3] The porometers for the steady state simulation for determrnrng the prpelrne
- capacity shall be consrdered as given below, namely:- - g

(a) Constant parameters in the unit as specified rn the opproved flow equotron
as per sub-clause (v} of this clouse

(r} Internal diameter - The internal drometer shall be determrned bosed on

weighted average of internal diameters based on different. prpe thrcknessesj

. used in different sectrons in the prpelme system. _ ~

{rr} Length - The octuol length (for already mstolled prpelrne) or proposed Iength'

(for yet to be installed plpelrne) of the pipe-in the pipeline system.
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fii) Roughness - This is 'cn fixed value for a pipe which determines the urievenness
inside a pipe. Dependlng on the pipe material the below glven value for
roughness factor sthI be used :

. Wpe of Material Roughness (micron)
_S'reel - New Pipe - ' '
- With internal coating 10-15
’ - Without internal coating ' 35-40
_ Steel - old Pipe( more than ten years) R '
- Withinternal coating 15-20
- Without internal coating : 40-45

For old pipelines already operating, roughness factor shall.be determined by
duly calibrating actual field data in the approved flow equation. These factors
shall be assessed by the capacity assessment group. For new pipelines,
roughness factor used shall be decided keeping in view the operating
conditions and pipeline feature like bends, valves, or ony other resfncilons
presen’r in the system: :

Provided that 'rhe enh’ry shall declore in advance the roughness fc:c’ror
considered for the plpes ‘with relevant ‘operating data to suppor’r the value
_Chosenin case it is different from the above values. =

(iv)Efficiency- factor —Efflc:tency factor within the ronge of 0.85 to 1.0 shall be
used. For old pipelsnes adlready operating, efficiency factor shall be
determined by dlﬁly calibrating actual field data in the approved flow
equation. These foc::’rors shall be assessed by the capacity assessment group. -
For_new pipelines )efﬁaency factor used shall be decided keeping in view
the. operating conditions and pipeline feature like. bends, valves, life of

pipeline or any other restrictions préseri’r in the system:

Provided that the enh’ry sholl declare in advance - the efficiency factor
considered for the pnpes with relevant operohng data to support the value
chosen in case it is dlfferen’r from the above values giving compiete analysis. The
Board may dnrec’r the em‘l'ry to improve upon such design. :

) Formula - For determination of frlcnon factor in the pipeline 1he foIIownng
flow equa'ﬂon shallbe used:; : x

Type of Pipeline - | Name of Flow equation
Natural Gas ' ' Panhandle Modified
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e

o T , L Panhandle A for Pipe size < 24"
- | Panhandie B for Pipe size > 24"

Petroleum and Petroleum Products - Colebrook White _
Explanation: For the determination of capacity of petroleum and petroleum
products pipelines, the roughness factor shall be used. For natural gos .
pipelines, the efficiency factor shall be used.

{vi]Velocity — The maximum allowable velocity of natural gas or petroleum
product in the pipeline shall be 20 m/sec in case of natural gas pipeline and
2 m/sec in case of petroleum product pipelines or as per relevant
regulations on Technical Standards and Specifications mcludlng Safety
S’rcndcrds whlchever is-lower, if specmed

(vii) STP The pipeline capacity shall be defermmed at the designed MAOP or
de-rated MAOP due to any condition, for the petroleum, petroleum
products or natural gas plpelmes ond with 1he following standard Pressure
cnd Temperature: : -

/

Standard pressure " : 1.01325 bar.

Standard temperature - - : 15¢0C
(b)Varable parameters- | _— : -

\(il Operating tehperature ~ This ié the actual ’relmperc:’rure that a pipe is
exposed to throughout the year. This temperature will be considered, for the
purpose of determining ccpocufy as per the table below:

Couniry Region , Temperature ( °C)
: L Winter " Summer
Tropical area such as North |- ) .
and North West India 20 - 30 .

Restof India - 30 : - 30

(i) Inlet temperature ~ This is the inlet temperature of the petroleum, petroleum
products and natural gas from 'fhe source into the pipeline.

(iii} Outllet temperature - This is the outlet ?emperclfure of the. pe'rroleum
petroleum. produc?s and natural gas at the dehvery pom’r

(iv]inlet pressure The maxumum ;:)rnss,l.,'rﬁ= fht:n‘ is cwouloble at The entry point to
the plpelme systern. -

’ : 2 o
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{v) Outlet pressure - The minimum pressur:e that is required by the customer at
the delivery or exit point as per access arrangement entered into by the
shipper and the transporter.

(vilSource Supply flow - This is the maximum flow that can be available from the
source.

| {vi] Delivery flow - This is the rhoximum flow that is required by the customer at
the exit point as per access orrongemen’r entered into by the shipper and
the fransporter.

(viiij Elevation difference — Depending on the terrain of the ground profile, this
factor will be considered from the mean sea level of the area.

(ix] Gas composition — The gas composition indicating all components totaling
100% by volume is to be given with the level of impurities as per Scheduie I
ot the Petroleum and Natural Gas Regulatory Board (Access Code for
common or contract carrier Natural Gas Pipelines) Regulations, 2009. From
this, necessary input to the flow equation shall be worked out.

In case of more than one source, the weighted average composition of
comingled natural gas beyond the 'second source of entry point shall be
considered. Notwithstanding interdependency of various parameters, the
gas parameters as described in Schedule Il of regulations of Access Code
shall be deciared before hand with reference to gas properties.

{x) In case of natural gas pipeline, the gas qudlity at exit point shall be as per
the Petroleum and Natural Gas Regulatory Board (Access Code for
common or contract carrier Natural Gas Pipelines) Reguiations, 2008. In
case of petroleum products the entry point parameters shall be such that
the deliveries of products at delivery point or tap off point or exit points shall
be as per the prevaient BIS speciﬁco’rions applicable.

{4) All entities shcll declare to the Board fhe constant parameters and the variable
porczmefers for the pipeline:-

(i) On first working day of April and first working day of October every year;
or |

(i) Whenever there is any addition or deletion of the supply source of
petroleum, petroleum products or nc’rurcl gas. :

2317 (hrlo -4
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The entities shall also provide on first working day of October and first working

day of April every year the hydraulic gradient and system flow diagram for the
pipeline.

(5) -The methodoclogy for cqlculo’rion of pipeline capacity shall be as under:

(a) Natural Gas Pipelines:

(ij The entire pipeline system shall be configured in the selected software
package operating offine. The steady state condition of the pipeline
hydraulics with contractual flow parameters (pressure, temperature and flow)
at entry and exit points shall be simulated in the selected software package.

(i} Atthe originating point and at intermediate points in the direction of flow, set
the pressure as a fixed parameter corresponding to the maximum allowable
operating pressure (MAOP) or available compression facilities and compute
the maximum pressure af all exit points with contfractual flow.

(i) Thereafter, assuming gas at the entry point (single source of gas) is unlimited,
the selected software will be run till any customer connected to the system
reaches limiting condition of pressure required at the respective exit point or

. maximum flow capacity is reached at entry or intermediate compressor
stations (if installed in the system) or the velocity of natural gas reaches
fimiting value as defined in these regulations. The capacity at this juncture
would be the maximum system capacity achievable in the pipeline system
and the customer at the exit point where pressure becomes limiting shall be
the critical customer.

(iv) Now simulate the flow from any other source considering the entry should
take place at the pressure marginally higher than the -available at that
section. The exercise carried above shall be repeated. to get threshold
pressure limit at any location to calculate the flow exiting from each point in
the entire pipeline system and the sum total of these flows shall be the
pipeline capacity as determine by the approved flow equation and
selected software. This would be the system capacify for mui’n source
pipeline system,

(v] The section wise capacity of the pipeline system shall be compu’red
between an entry point and exit points. In case of muiti entry, the section .
wise capacity may also be determined taking intfo account flow from each

-~ of the input points. Thus the first section is from first entry point to first exit
point and second section shall be from first entry point to second exit point
and another section and sc on. This exercise shall be repeated for each of
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the entry point. However, in a real time working, the effect of each source

will have to be workout on the pipeline capacity and the flow parameters at

" intermediate points shall not be allowed to reduce the system or section

capacity. The procedure mentioned above shall. be cpphcabie for
determining the capacity of specific section of the pipeline. - ‘

(vr} In a rédl time model of pipeline system, the flow at specific entry pomt shall

be the actual available flow from that source The gas supply from various

sources at-entry points.and delivery at exit points sholl be scheduled ’ro

_ optimizé the pipeline system capacity. :

(viij  The obligatory or contractual requirement of- pressure at any exrt point

shali determine theé possible copccﬁy within a particular section serving that

- exit points. Provided further that maintainability of a particular steady state

hydraulics condition’ at any exit point shall be mutually determined between

capdacity determining authority and the transporter within the flexibility

available in the system. The section wise capacity thus calculated with single

or multiple entry and exit points shall be run with the approved flow equation,

-and selec¢ted software package ofﬂrne in the steady s’ro’re operation of the

system to arrivé at copccmes of various sechons :

(viii) - This exercise shall be comrnued for_ compuhng’ section wise capacity of
the pipeline system including the spur lines. In case of spur lines the tap off
point shall be designated as the source point or entry point for spur line and
computable. {fo be fed to the flow computing formula) or contractual
hydraulics shall be allowable pressure at that point after accounting for the
pressure drop from the ’rop off point to the consumer point of the spur line or
branch line. : : \ o

(ix)  For determining, de-fated MAOP of an existing pipeline, results based on
the Insttumented pig survey shall be considered to calculate de-rating factor.

In absence of results of the intelligent pig survey (IPS) in any pipeline, hydro
testing shall be carried out to establish MAOP of that pipeline as per provisions
in the relevant regulations on Technical Standard and Specificationsincluding
Safety Standards. Provided that.in absence of hydro testing the entity may
put up proposal for de-rating based on random thickness survey. of the
pipeline. Board reserves the right to ¢heck such survey data.: - '

(x) The enfity shall submit the details of maximum achievable system capacity
and section wise capacity of the natural gas pipeline so determined, under /
" the steady state simulation with the details -of variable or. constant
parameters, to the Board in- the specified format at Schedule A along with
the hydraulic gradient and system flow diagram for the pipeline system

..\
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(i} The entire pipeline system ‘shcll be - conflgured' in the selected software -
- package operating offline. The steady s’rate of hydraulics of the p:pelme;.

' (rv}Therecf'rer cssummg products at the entry pomfs as unlimited, the Station |
- Discharge Head {SDH) at the pump station equal to Maximum Allowable -

' (v} At the first and subsequenf wﬁhdrawcl pom'rs in the dlrechon of f!ow geﬁmg 4

includihg ¢6mpressor Stcﬁons, metering and reguloﬁng stations Qs

applicable.

_(b) Peﬁéhdm rioduct Pipelines: .

fi) In a multi product plpellne ’rhe moxnmum achievabie copocny shcll be
determined based on the characteristics of High Speed Diesel (HSD) whereas >

~for pipelines dedicated for fransportation of single product like LPG, Naphtha
- or ATF etc, characteristics of that product only shall be considered..

' shcﬂl be en’rered into the system

-{m) At the originating point cmd o’r intermediate pomfs in ’fhe direction-of flow set
the pressure as a fixed parameter corresponding to maximum allowable -
operating pressure (MACP) or pumping facilities available at these locations, .

" as the case 'may be, and compute the maximum possible flow in the pipeline

’ 'system This shall be the capacity of the plpellne system under prevclllng ,

: fccmhes and condmons

‘A'-Opercmng Pressure (MAOP) of the plpelme the entire pipelinessystem shall be

" . configured in the selected software package operating offline. The steady -

state of hydraulics of the pipeline shail be entered into the system for

" - computing the maximum achievable flow in the pipeline system usmg the :
- selected sof’rwcre c:nd approved flow equohon . :

~ the required pressure or SDH as @ fixed parameter, the maximum possible
- flow within that section shall be computed based’ on the methodclogy
specified above. Similarly, the possible volume flow shall-be calculated from

~ section to section and tabu!cn‘ed up to'the last exit point taking into account

the quantity. ovcnloble from ofher |n1ec1|on points.

(w)lf the copqcn‘y Qf a plpehne have been downgraded or decreosed due to
de-rating of the MAOP of fr|1e pipeline due to factors like metal loss, the de-

rated ccnpccn'ry of such pipelines shall be determined considering results of .

Instrumented pig survey. In the absence of resultscof IPS in any pipeline, hydro
?e;hng shall be carried olt to establish - MAQOP of. that. pipeline as per

" provisions in. the relevcrlr'r regulations on Technical Standard and

Specifications including Safe’ry Standards. Provided that in absence of hydro

freshng fhe en’ﬂ'ry may pu’r up proposal for_ de-rating based on random . -

|
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'rhickness survey of the plpehne Board reserves the right to check such -
survey data -

(viil The requirement of a pressure or SDH at any exit poun’r shall determine the"
possible capacity within a particular section serving that exit poins. Provsded.
further that maintainability of a particular hydraulics - condition at any exit
point shall be mutually determined between capacity determining authority
and the fransporter within the flexibility ‘available in the system. The section
wise capacity thus calculated with single or multiple entry and exit points

~ shall be run with the selected software package ¢ffiine in the steady stcfer :
opera’non of the sys’rem to amive at capacities of various sections.

[viii)  The entity shall submi'r the moximum cchievable pipeline capacity as well
as section wise capacity of the product pipeline so determined, under the
steady state simulation with the details of variable or constant parameters, to
the Board in the specified format at Schedule B along with the hydrculsc '
gradleni and system flow diagram for the pipeline system.

(c) In case the con'rrac’ruol pressure at.any entry and exit point is within a band,
the arithmetic mean rounded upto fll’ST decimal point sholl be considered.

(d) The annual copocu'ry of pipeline system and sec’rlons shall be as per 'rhe
, operohon days specmed in the Access Code for respechve system.:

6. ‘Declaring capacity of Petroleum, Peiroleum Products and Naiural Gas plpeime o
by the Board. : - N ,

{a)The Board, of’rer hovmg satisfied with the -data. submn‘ted by ’rhe enhty
regarding capacity of the plpelme shall demde-

(r) to reject the copocnty so determined and direct the enhty io revnse ’rhe
capacity: colculahons bosed on the revised pcrcmefers or :

(i.-} to go ahead with the proposal wu’rh or wnhou'r mod|f|cohon' -:'

(b)The copocn‘y so determined shall be declored by the Boord as ’rhe declcred -
capacity of pipeline system and' specific sections and the same shall be
available 1o the shippers or consumers. The Board shall declare the sec’rlon'
wise capacity of the system in the format specified a’r Schedule C

- {c}The entity, after declcznng the plpelsne capacity and section wise ccpccmes
by the Board, shall publish the same in line with the provisions of the relevant
regulations on-the Access Code for such pipeline as and when no‘nfued on
their websn‘e ,
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7.

(1)

(a)

(o)

(1)

(2)

-(b) contract carrier quantity period expires;

' Miscellaneous

ot e T oo R e S TR

Perlodlclly for delermlnlng capacity of a Pelroleum Pefroleum Producls and
Natural Gas pipeline

'{r) The capacity of a pipeline shall be delermmed on first worklng dcy of Apnl

every year or whenever;

‘(a)'lher,e-»is a major change in the injecfed.qudnlily or off taken quqnl_l’ry of

petroleum, petroleum products and natural gas;

(c) there is a change of plus or minus ten percent in'gas composition or product
quality or in other opercllng parameters from the operating conditions of the
pipeline system within the parameters defined under lhe relevant regulc:hons

~onthe access code as and when notified; ‘

(d) there is addition or delehon of en’rry or exit point; or.

'(e) there is dddition or delehon of facilities, for example compressor or pumping

station, loop lines or any other fac:llly !

(i) The en’rn‘y shall submll lhe details of the so re-determined ccpacih} of the

pipeline to the Board in line with the provisions of these regulollons for the.

purpose of declorchon of copacﬁy

Provlslons relaling to dedic_ated pipellnes for transport of Petroleum, Petroleum

Products and Nalural Gas

In respect of exnshng dedlccled plpellnes the followmg provisions shc:ll opply,.
nomely - : .
entity hcving dedicdl'ed pipeline to ’rronsborl petroleum, pelroleum'produc’rs

and natural gas to a specific customer and which is not for resale before the -
appointed day shall submit details of the pipeline. capacity as determined
based.on the provisions of these regulations to the Board within ’rhlr’ry days of

_noftification of these regulchons

the Board may, based on the exammchon of the mformohon recelved declare |

the capacity of such plpelrne as copocny of dedicated pipeline.

~

“If any dispute arises with regards to the mlerprelollon of any of the provmons of

lhese regulchons the decision of the Board shall be final;

The Board. moy, eﬁher suo moto or on a complaint, »fefer the issue of

determination of the capacity in a pipeline, to any external consuttant or exper'r.

’
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(3)

Cost in this regara shall be borne by the entity or the complainant or as deemed
fit by the Board on a case specific basis. However, the recommendation of the

consultant or expert shc:ll be advisory in nature to the Board cnd shall not be
binding; :

Ine Board may validate the computed copacny with actual capacity as per
the flow regime of the pipeline wu’rh actual flow conditions as and when desired.

Schedule A
[see regulation 5(’5).(0)(x)]

Format for furnishing information regarding determining capacity of

Natural Gas Pipeline

] Name of Entity.
2 Address & Contact details of Entity
3 | Name of Natural Gas Pipeline
4 Name of Software package used
5 Approved Flow equohon used (menhon name of flow
_ equation) - :
6 Detaqils of |njechon/enfry pom'r and delivery/exit ‘points
and sections on the pipeline
7 Composition of natural gas .
18 Entity agrees 1o have considerted the Technical| Yes/ No
standards, specifications and safety stcn’dcrds as
specified by the Board -
9 | Entity agrees to have considered the relevan’r provisions | Yes/ No
‘ of Petroleum .and Natural Gas Regulatory Board
Regulations .
10 | Constant and. variable parameters used under steady
state conditions for determining capacity of the pipeline
11 | Capacity- of the pipeline under emshng opera’rmg
' conditions
12 | Maximum achievable Capacity of the pipeline under
steady state conditions as determined under section 5 of
these regulations :
13 | Section wise. maximum achievable capacity of the
| pipeline as determined under section 5§ of these
regulations '
14

Expected addition of. en’rry points cmd exit points
scheduled in near future :

Note: Submit the system flow diagram & hydraulic gradient
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 schedule
" [see regulation 5(5)(b) vii)]

.

- Petroleum and Petroleum Products Pipeline

~ Format for furnishing information regarding determining capacity 6~f«

Name of Entity

Address and Contd;:f details of Entity

| Name of Petroleum and Petroleum Products Plpellne

Name of Software package used for determining copccny

i W N —

Approved Flow equation used (mention nc:me of flow
equation)

Details of injection/entry pom’r cmd dellvery/exn pomfs and

sections on the pipeline

Quality of various products being transporfed in the pipeline -

Constant and variable parameters used under_steody state. |

conditions for determining capacity of the pipeline

Entity agrees to have considered the Technical standards,
specifications and safety staridards as specified by the Board

Yes/ ) :
No |

10

Entity agrees to have considered the relevant provmons of

| Pefroleum and Natural Gas Regulatory Board Regulations

Yes/ | .. .
NG -

11

‘Quality specifications considered for the purpose of copccuty
“determination

12

Capacity of the pipeline under existing operating condmons

Maximum achievable Capacity of the pipeline under steady .

state conditions as defermmed under section. §. of these
regulations ' a

14

Section wise maximum achievable copocﬁy of the pipeline as
determined under section'5 of these regulations

Expeded addition of enfry points and exn pom’rs scheduled in
near future ~ .- _—

Note: Submit the system flow diagram & hydravulic gradient
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~ ScheduleC
[see regulation é(b)]

Format for declaring capacity of Petroleum, Petroleum Products and Natural
" Gas Pipeline by the Petroleum and Natural Gas Regulatory Board

Date of declaration of capacity by the Board: e, |

1 Name of Entity

2 Address and Contact details of Entity

3 Name of Pipeline : -

4 Details of injection/entry- point and deltvery/exﬂ points and
' sections on the pipeline

S Name of the software package used by ’rhe entity

6 Flow equation used for the purpose

7 Product Quality specifications/gas Parameters conSIdered for
the purpose of capacity determination

8 Maximum achievable cclpccny of the pipeline under steady
state conditions - :

9 Section wise maximum achievable capacity of the pipeline

Dated:
Secretary’
Petroleum and Na'rurcﬂ Gas Regulofory Board
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